N THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTI ON

CRIM NAL M SCELLANEQUS PETI TI ON NO OF 2010
I'N
CRI M NAL APPEAL NO. 1082 of 2005
SHEEL KR. ROY .. APPELLANT

VS.

SECRETARY, M NI STRY OF DEFENCE & ORS. .. RESPONDENTS

ORDER

After hearing the |earned counsel for the parties,

we dismss the Crimnal M scell aneous Petition.

....................... J.
( CHANDRAMAULI KR. PRASAD)
New Del hi ,
March 14, 2011.



